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CENTRAL AD1t. L-.JlSTH.AT IVE TRIBUNAL 
ALLAH..43 AD B BNCH , ALL.AHAB NJ . 

Allahabad , this the 13th day of Da cember 2002. 

QUORUM : 1-IQ.J . tiR . JUSTlCE R. R.K . TRIVEDI 1 V. C. 
• 

u. A. No . 763 of 2002 

K. D. Sah a<;ed about 49 years S/O Late Shri o . Lal Sah R/0 H. No . 

P8/2, c . o.o. Estate Area , Naini Allahabad 9 • • • 

counsel f or applicant : SriR . Verma . 

• • •• • Appl i cant . 

versus 

l . Union of India throu gh the Secre tary , tAinistry of Da fence 

(Production) , New Delhi . 

2. Union of India through too Se ere tary , r,\:inistry ot Labour , 

Government of India, New Delhi . 

3 . Director General , Ordnance Factory Board , 10- A, Shaheed 

Khudiram Bose Road , Calcutta. 

4 . General 1.anager, Ur dnance Clothing Factory, ~hahj ahanpur . 

• • • • • • • • • • • •••• Resp on dents • 

Counsel for fespondents : Sri A.N. Shuk l a . 

0 RD ER 

BY HQ\J . t.•R . JUSTICE R. R.K. TRIVEDI. v . c. 

By this application under Section 19 of A.T. Act, 

1985 , the applicant has prayed for quashing .. orde r dated 

29. 6 . 99· (Annexure- I) reje cting the claim of tre applicant for 

I.eave Travel Concession. ~ has also prayed for a direction 

to respondents to pay the amount of Rs . 7918/ = which was 

incurred in LTC journey with interest. 

2. The f acts 01 the case are that the appl icant was 

serving as Senior Labour Officer in Ctdnance Clothing Fact ory , 

Shahj ahanpur under Respondent No . 4 . In respect of LTC for the 

Block Year 1996-97 , he was paid an advance of Rs.9 ,360/=· 

However , after coa;>leting the j ourney , he submi tted his bill 

after one month . Consequently , hi s c l aim for the remaining 
• 

amount has not been accepted and the amount given as advance 

has been recovered wi th interest . The cl a i m has l::een rejected 
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by the irrpugned order dated 29.6.99 {Annexure-I). counsel 

for the applicant has submitted that even in case final bill 

vJas not submitted v.iithin one month after completion of the 

return journey, the claim of the applicant <:P uld not cone to 

an end. Under the relevant CCS {LTC) Rules after the advance 

was realised with interest, it was to be examined as if no 

advance had been dra\'.rn. It is undisputed that the cl aim v~as 

preferred by the applicant vi i thin three months after completion 

of the return journey. In the circumstances, it is submitted 

that the claim ought to have been examined and the amount due 
····'''\'2-~ .A • 

4r;l;i.)__have been paid. counsel for t~ respo~dant, on the other hand, 

submitted t hat f rom reading of the rule, it is clear that t~ 

applicant could not i ile the claim Of final bill v1ithin one 

month after the completion of the journey and he is not entitled 

for payment. The order does not sui fer from error of lav; . 
_,...,_ 

3. I have carefully considered the submissio~of the 
..,/'. 

parties. The controversy for ::,~eo""' oatermination in the 

present case is as to vJhether the LTC claim shall corm to an 

end in case the advance v. as dravJn and t he final bill has not 

been preferred v1 ithin one month of the return joUrney under 
~"' ~V\... 

the re~~vant rules or it; re mainfl-ive~ it should have been 

examined like a claim under the f irst category where no advance 

has been dra\·1n. The r e levant rule re ads as under :-

4. 

clear 

"\'/here no advance is drav1n by tt-e Government servant , 
the right of a Government servant for reimburse~ nt 
of Leave Travel Concession claim stands f orfeited or 
deemed to have been relinquished, i f the claim tor it 
is not pre ferred v.i ithin three months of tt-e date Oi 

completion Of t~ return journey. If advance is 

drawn• t he final bill should be preferred \r<J ithin one 
month of the completion ot return. If that is not 
done, tha entire advance should be re covered in lu~­
sum after v.hich it \ .. ill be taken as i f no advance 
had been drav1n and t he claim preferred v1 ithin three 
months of completion o{ the return jouroay ~r. rtules 
14 and 15 {vi) • u 

From the close re ad ing of the aforesaid• it • 
l.S 

that in case advance is drav1n, the final bill is required 
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to be subrnitted wit hin ore month aiter completion Of too return 

j ourney failing which;the entire advance shall be recovered in 

lumpsum and after that it shall be taken as if no advance has 

be en drawn and the claim preferred within three months fxo m the 

return journey. The respondents, hOv.:ever, rejected the cl aim 

Of the c :':applicant under misconception that after recovery of 

the advance amount, the claim i s not required to be examined. 

From th:! above it is clear that af ter reco very of t he advance 

amount it shall be taken that no advance has been drawn and 
J>.. vsu,p. ~ I 

the Cl ajm(pteferred v-1ithin three months of canpletion of the 1 

retu m journey. In the present case i t is not disput ed that 

the cl aim was pref erred within three months fran the canpl etion 

of the return journey. In para 4 ( 24) of the o . .h. , applicant 

has averred th at he canpleted return journey on 26. 6. 98 and 

subni tted t he final bill on lD. 8 .98 , which i s well i.vithin the 

period of three months of completion of the journey. Counter 

has been filed. However, 

denied. It has been said 

in para 30, these dates hav e not been 
v'-~~~·~ '"'-­

that cl a:im is 11:=11self ca~~~~ d and 

denied. Thus, it is adn itted position that the final bill \vas 
.....;-.... . v-.. 

subni tted by t he appl icant <iA.. time, whic h iS v1ithin three mont hs 

of the completion of journey and t he bill submitted by him ou ght 

to have been considered and t he anount cl aim ed by him, if foun d 

ju stified, ought to have been paid. The cl aim of the applicant 

has been illegall y r ej acted and he is entitled for the relief . 

The impugned order dated 29 •. 6 . 99 (Mnexure-I) is quashed . The , 

rlespondent No.4 is directed to exanine the cl aim of the applic an~ 
under the first category as i f no adv ance was drawn and decide 

the sane in accordance with rule within three months from t he 

date of rec eipt of a copy of this order. 
• 

There shall be no orde r as to costs • 

v. c . 
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